Vas EDDA ‘on 3-2-1994. In-'a.nj casé,_' the a'bp'ointing '_auth'ori'ty.‘ '

is RZ -viz.l,‘the. :]S'uvb—‘Divi:sional Inspector of Post Off_)f.;-:gs-. So
iong 'asv' ghé.fs‘erlect;ions; are -‘xs:;éde 0;1 a ratiop?i _basis witia due
justification ¥heBs in éuch selectioh procesé there we.r~é other
participants or not may not be wvital. It is only the ultimate .
satisfaction of the api)ointing authority which results in issuing
of the appointment orders .that is relevant. 1In the instant
éase; vbotﬁ '-the appl_icanf 'and R3 being S.S.L.C. pgssed,- R3 having
secured more marks than the abplicant i.e., 231 marks as against

211 of the "applicant and having a better nand writing, he was

‘ recommended and later selected and appointed. - We do not find

anything amiss in the procedure followed or in the selection
made.” The question of giving weightage to the experience gained
by the applicant during the period he wqued as EDDAI on'a proQi-—._
sional basis would have arisen had he and R3 were th par in

all respects which is not the case here.

5. In view of the foregoing, we find no substance in this
application wii¢h is hereby dismissed. No order as to costs.

- MEMBER(A) ' T VICESCHARRIAN. /

ficef

n .
. Central Administrative Tribunafl |

Bangatore Bench
Bangaloré




\

ment f11ed on behalf of Rl and R2, duly verlfled by an A531stant

Post Master General states on thlS issue as follows.

“Proceduré or ratification by the divisional
heads selections made by the Inspectors and Assistant
Superintendents - has been prescribed to ensure that
selections are made in accordance with the rules.
This cannot be called as an-interference.” '

(Para 11)

- . .

~and again - -

"As already stated, second respondent had only
approved the selection of R3. Such a procedure is
only to ensure that rules are properly followed by

the Sub-appointing authorities. In fact, Rl also
1nd1cated that R3 was the eligible person for  the
post

(Para 15)

- These statements have not been denied by the learned counsel

for the applicant by any counter statement. We, therefore,

accept the statements reproduced supra as correct.

4., A perusal of the letter dated 30-6-1992 referred 'to

supra from R2 to Rl makes the position very clear that of the

six applicants in the field for the post two were not qualified
because they were under éged, one was found to be alréady working
in the Forest Department and the original'documeﬁts were not
made available for verification and so he was eliminated and
the application of one‘was found incomplete as he did not turn
up for verification of documents altnougn called. Thus, only

the applicant and R3 were left in the field. R2 made available

o B QL
"/’
to Rl the names of botn the appllcént‘and R3 sugéestlng that
. . N

(l IS b

either the applicant or R3 may be conslaered for approval for
Ao -
regular appointment. He, howevér, 1n01cated his preference

* ﬂ N . '
forkRS“,tne 1atter ‘having secured more marks in the S.S.L.C.

AR TEY

P

TR IR N I ' . .
examination and & very good hand, writing to his credit.
Tne selection process for making appointment to the post took
quite some time and it was only in tie month of December,1993

that selection. of R3 was approved by Rl. R3 was positioned




N KA

ance w1th the Rules,the authorlty concerned 1ssued a 1ocal no'.—v:g:‘

fication.. Thls was responded to by 6 persons 1nc1ud1ng the'~f

applicant and respondent—3. , The last date flxed for recelpt‘d

of appllcatlons was 28-6-1992 and the appllcatlons recelved

as,on that date.were got,verified on 3046—1992 itselﬁ, the date’
on which the' order appointing: the applicant provisionally.‘was
issued. A perusal of 1etter:No.PP/EDDA/Bukkasagara/Bd/92 dated
30—6—1992' from R2 to R1 shows that;fthe process of selection
was not complete as on 30-6—1992. In fact, in order to ensure
tnat the work did not .suffer on account of retlrexent of the
incumbent of the post on that day, the appointing authority
(R2) had iesued the order (Annexure-Al) provisionally appornting
the applicant, the son of the incumbent EDDA who had retired

that day. The selection itself was- made finally after about

one year and eight months and ‘R3 was selected for appointment.

3. Aggrieved vith his non—selection to the post referred
to supra, the applicant has come up with this application.
Shri ii.Raghavendracnaer, learned ‘counsel for the applicant raised
an objection.that the Sub—Divisionaliinspector of Post Offices
(R2) being the appointing authority for the post in qneetion,
he issned' the order appointing R3 much later at the instance
of R2 who was nis superior in the departnental hiearchy, so
much s0 the ‘appointing authority was, influenced- byv a higher
authority who was not’ competent to make tne selection. learned

Senior Central bovernment Standln Counsel appearlnb for R1
. A""""’" ~

and R2 counters this argument and contends tnat there are ins- |

v . N

. N . o R \
tructions existing in this regard, but he was‘not'ln a p051t£on, 4

to produce the same to-day. Be that as it may, the reply state-
i N

e
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CENTRAL ADJINISTRATIVE TRIBUNAL, BAIGALORE 'BERCH, BANGALORE
. ORIGINAL APPLICATION NUMBER 168 OF 1994

.THRUSDAY; THIS THE 17TH DAY OF NOVEMBER,1994

Mr.Justice P.K.Shyamsundar, . Vice-Chairman.
pir.T.V.Ramanan,. rlember(A)

Y.Thippaiah Shetty,

S/o Seenappa Shetty,

Major, EDDA, Bokkasagara Branch,

Kampli Taluk,

Bellary District. ' o .. Applicant.

(by Advocate Shri M.R.Achar;
V.

1. The Supérinten&ent of Post Office,

Bellary Division, Bellary.

2. The Sub-Divisional Inspector of Post
Offices, Sirguppa Sub-Division,
Bellary District.

3. K.Guru Basavaraj,
ilerchant, Dokkasagara Post Office, » :
Kampli Taluk, Bellary Dist. .. Respondents.

- (By Standing Counsel Shri ﬁ.S.Padmafajaiah)

ORDER

fir.T.V.Ramanan, rember{A):-

Admit. We have heard the learned counsel for the applicant
and the learned Senior Central Government Standing Counsel for

R1 and RZ.

~

2. In this case, the applicant was provisionally appointed
as an Extra-Departmental Delivery Agzent {'EDDA') at Bukkasagara
by order dated.30-6-1992 {Anhéxure-al). It seeuws the post of
EDDA had fallen vacant upon' the retireﬁent of the incumbent
of the post on 30-6-1992. Earlier in April,i992 itself, the
. department nad initiated action to obtain a panel of names.from

the Baploywent sxcnange concerned. but, since tine Laployuent




e s e ‘vleENTRAL ADMINISTRATIVE TRIBUNAL
: BANGALORE BENCH B

Second Floor, '

L ® o ‘ o - Commercial Complex,

Indiranagar,
BANGALORE-— 560 038.
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